
FORM A
Pusl-tc ANNoUNcSMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
lor Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THf CREDITORS OF lVI/s TRIVANDRUM SPINNING MILLS LIMTTED

1 Name of corporate debtor M/s.TRWANDRUM SPINNING MILLS LIMITED

2 of debtorDate of 1111i1963
J Authority under which corpo-rate debtor

1S

ROC-Ernakulam

4 Corporate Identitv No. of corporate
debtor

u I 7 1 1 gKL1 963SGC00203s

5 Address of the registered office and
principal office (if any) of corporate
debtor

Reg Office:
Vizh inj am Road, Balaram apuram! Trivandrum, Kerala-
69550 1

6. lnsolvency commencement date in
of debtor

2510912019

7 Estimated date of closure of insolvencv
resolution

23/03/2020

8 Name and registration number of the
insolvency professional acting as interim
resolution

Mr.George Varkey
rBBytPA-00 I /IP-P0043 3 DA t7 -20 | 8l t01 5 6

9 Address and e-mail of the interim
resolution professional, as registered with
the Board

Building No.110, Ground Floor, Surabhi Nagar, Kakkanad,
Kochi, Kerala, 682030

l0 Address and e-mail to be used for
correspondence with the interim
resolution professional

Mr.George Varkey
Building No.1 10, Ground Floor, Surabhi Nagar, Kakkanad.
Kochi, Kerala, 682030

11. Last date for submission of claims 09n0t2019
1?. Classes of creditors, if any, under clause

(b) of sub-section (6-4) of section 21,
ascefiained by tlre interirn resolution

Not Applicable

t3 Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class

names for each class

Not Applicable

14. (a) Relevant Fonns and
(b) Details of

representatives
are available at:

authorized
Web link: httgr :/twww. ibbi. gov. in &omeldownloads
Physical Address: Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process ofthe M/s Trivandrum Spinning Mill Limited. on25lA9D019.
Ihe creditors of M/s Trivandrum Spinning Mills Limited, are hereby called upon to submit their claims with
proof on or before 0911012819 to the interim resolution professional at the address mentioned against entry No. 10.
Ihe financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.
A financial creditor belonging to a class, as listed against the entrqz No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.l3 to act as authorized
representative of the class [NIL] in Form CA. -Not Applicable
Submission of false or

Mr George Varkey

ch.

Date :26/09119
Place : KoohiTBBIAPA-OO1/IP-
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